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1880  [623] placed on the long-cause list, and it is only now, when it comes

APRIL 13, on for hearing, that the plaintitfs say they have been migtaken as to the

person. -No doubt they have ; but still they have made the person thoy have
“ORIGINAL gummoned defendant, and the case having reached this stage the proper

Civin. order appears to be one for dismissing the suit. The Haglish cases cited

" B_-ﬁ-lg do not seem opposed to this literal adherence to the Code of Civil Procedure.

* In the case most relied on, viz., Walker v. Medland (1), a person not really

sued, or of the name of the person sued, voluntarily put himself forward,

and persisted, in spite of notice, in signing judgment of mnon pros.

The judgment, as obtained by a trick, was set aside. Here there has

been no trick. Richards v. Hanley (2) rested- on the defendant’s

having taken staps towards a judgment of non pros, when he knew that he

was nob the person sued, and apparently had falsely assumed the defend-

ant’s name. The wrong description in this case would not have saved the

defendant, whose name and present address had been sufficiently given.

By appearing, the defendant summoned acquiesces in being sued in the

nameused to summon him, and when the case then comes to a hearing,

there having been no fraudulent trick which the Court should detfeat, the

proper order is for the dismissal of the suit, which is the order that I must

make, ’

Suit dismissed.

"Attorneys for the plaintiff. —Messrs. Tobin and Roughton.
Attorneys for the defendant. —Mr. Mansukhlal Munshi.

3 B. 624.
[623] ORIGINAL CIVIL.
Before Mr. Justice West.

TULSIDAS DHUNJIEE Plaintiff v. VIRBUSSAPA AND ANOTHER,
Defendants.* [28th August, 1880.)

Deokkhan Agriculturisis Relief Act (XVII of 1879),' s.2,cl, (w); s. 11 —Agricu'lturist.‘

The Dekkhan Agriculturists Raliet Act (XVII of 1879) jis not limited in ifs
apolication to suits for sums not exceeding Rs. 500,

The effect of the refersnce, in s. 11 of the Dekkhan Agricalturists’ Relief Act,
to cl. (w) of s. 2 is to ke all suits of tha kinds therein deseribed when brought
against an agriculturist cognizable by the local Courts and by them only, }

Section 11 extends to the whole of British India as to suits brought against
agriculturists of the description given in's. 2. -

I a suit against defendants, whoswere residents at Sholapur, for Rs. 1,947,
the price of goods sold and delivered, the defendants moved for a pnstponement

.. of the hearing, in order that a commission might issue to take evidence at
. Sholapur, alleging that by the evidence thus obtained they would be proved fo .
. be agriculturists within the meaning of the Dekkhan Agriculturists Act, and
consequently under s. 11 could only be sued at Sholaput. The Court granted
the commission, holding’'that if the defendants established that they wers bona
fide agricu{tutists, they wets exempt from the jurisdiction of the High Court.

A man must have gained his livelihood by farming, for- at least one full

agricultural season, to have acquired the condition of an agriculturist under
.- the Act. ) . . ) ‘ :
{F., 14 B.387 (389); 13 Ind. Cas. 228=5 8.L.R. 179; R., 13 B. 600 (625); 15 B."
30; 16 Ind.  Cas." 449 (452) =8 N.L.R. 107; 17 Ind. Cas: 621=8 N.L.R. 169.]1

Co : % Spit No. 338 of 1880, © 1.1 oo
sA1) UD. &:Le 189 1 - S 0 (9) 10 Jur, (Q.B.) 1057,
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Suir ba‘recover\Bs 1 947, bemg the prwe of goods sold and-
idelivered.. . -

In the tlble “of the plamﬁ filed in,. this case the defendants were
described as ' of Sholapur trading there in partnership under the firm of
" Virbussapa Vijari.” The plaintiff resided in Bombay.

~Farran; for the defendants, moved that the hearing of bne case should
‘be postponed for a month, in order “that a commissicn should issue to

1880
Aug, 28.
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& B. 624.

-Sholapur to take evidence on bshalf of the defendants. . He stated that -

the evidence thus obtained would prove that the defendants were agricul-
turists within the meaning of the Dekkhan Agriculturists Relief Act (XVII

-of 1879}, and, therefore, under s. 11 of that Aect, could only be sued at
:Sholapur.

. [625] Inverarity for the plaintiff.—We object  to bhe nostponement
aund to the issue of the commission. The point upon which it is proposed
to take evidence is irrelevant, as Act XVI1I of 1879 does not apply where
+he suit is for a sum over Rs. 500. Chapters II and V of that Act deal

" ‘with the question of jurisdiction. The Iatter need not he considered here.

‘A to Chapter I1, ¢l.(5) of 5. 3 mentions the only classes of suits intended to
be dealt with under the Aet. The fact that a Subordinate Judgeis to iry
the suits and that by s. 10 no appeal is allowed, shows that the Act is not
intended to apply to suits for large sums. 'Chapter III does not enlarge
$he jurisdiction, = It ounly regulates the procedure in suits of the classes
specified in Chap II.

. Farran in reply.—~Chapter 11T apphes to suits of any a.mounﬁ provid-
ed they are of the description mentioned in el. (w) of s. 3. The object of
.the Act, ag stated in the preamble, would be frustrated if it were held to
apply only to suits for sums not exceeding Rs. . 500. There is nothing
in the Act which limits the jurisdiction, and it was nobt necessary
-axpressly to confer it, ag the Jourts already possessib. ‘Section 11, how
ever, positively confers an exclusive ]urlsdmmon The Court may refer to
the “ objects and reasons” assigned for passing the Act, to see what was
‘fhe mischief intended to be remedied : See Government Gazette of 13th
November 1879, p. 277. [Inverarity objecbed -and cited Julius v. Bishop
of Ozford (1).]

- - It cannot be said that Chap. ITI merely regulates procedure in cases
gpecified in Chap. II, for the latter cna.pner itself prescribes the mode of
procedure in ss. 7 and 8. Chapter VII givesthe District Judge powsr to con-
trol proceedings in suits under chap. II ; but suits under Gbap 111 are left
untouched, the general law being apphca.ble The provisions of Chap. III
are of general application, e. g., 5. 21, If a suit be brought under chap, ITT
the defendant may file a written statement, and an appeal will lie, buf
‘thera are certain regulations which modify the general law, e. ¢., in s. 18.
‘Bections 16 and 22, also, are in general terms, #nd, taken with the pre-
-amble, show that the Act is to apply generally.: Ins. 11 the word
* agriculturist” [626] is used in the sense defined in s. 2. It was neces-
sary that s. 11 should apply to the whole of India, otherwise the Act
:z]ould he evaded by parties ma,kmg conbmcts outsxde the four specified

1sbmcts ,

J UDG‘V[ENT .
WEST, J.—~The defondants in this case are residents at Sholapur.

, "'I‘hey carried on trade there, and in the course of thelr deahugs contracbed‘

(1) 4 Q.B”D‘. 525=on appeal L.R. 5 Ap. Ca. 214, *
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'obhgahons to the plaintiff in Bombay on which he proposes to gue them
in this Court. But Sholapar being ons of the districts enumerated in s. 1
of the Dekkhan Agriculturists Relief Act (XVII of 1879), the defendants.
rely on it as excludmg the cause from the jurisdiction of this Courb. Their
livelihood, they say, is now earned ** wholly or prmcma.lly by agricultura
carried on within the limits of the sud district.” They must, therefore,
according to s. 2, cl. 2, bs deemed ' to reside ” in that distriet, and hence .
they contend, as the suit is of the kind contemplated by s, 11, they are
subject, in relation to i, only to the jurisdiction of the le Court ab. .
Sholapur. -

Section 11 of the Act says: ' Bvery sunib of the deserlptlon men-~ .
tioned in s. 8, cl. (w), may, if the defendans, or, when there are several
defendants, one only of such defendants isan agriculturist, be instituted
and tried in a Court within the loeal limits of whose jurisdiction such
defendant resides, and not elsewhere. ,

' Every such suit in which there are several defendants who are
agriculturists may be ‘instibuted and tried in a Court within the local

limits of whose jurisdiction any one of such defendants resides, and not -

elsewhere. ,
* Nothing herein contained shall affoct ss.22 t0 25 (both inclusive) of . °
the Code of Civil Procedure.” .
Clause {(w) of:s. 3 simply enumerates the following classes of sults
w1t.hout; saying anytipg further :— o
* (w) Suits for the recovery of money alleded to be due to the .
plaintiff ~ :
on acecount of money lent or advanced to, or nmd for, the defendant P
or as the price of goods sold, or,
on account stated between the plaintiff a.nd defendant or ,
[627] on a written or unwritten engagement. for the payment of -
money not hereinbefora provided for.” ;
This enumeration being embodied by reference in s. 11, becomes,
according to received principles, a part of that enactment ; and if we read
the section with the enumeration introduced into it, the eﬁ'ect is to make
allsuits of the kinds described, when brought against an agriculturist,
cognizable by the local Courts, and by them only, .
Section 1 says that s. 11 shall extend to the whole of British India,
Section 2, containing the definition of “‘agriculturist” is not so extended.
If it created any right or prescribed any course of action, it would operate
only in the specified districts; but as it merely defines two words, local
extension ig not properly predicable of it, Its operation is Wlﬁhm the Acfi
itself, a.nd there alone, being such that wherever .the word “‘money”

- the word “‘agriculturist” occurs, the definition given may be substﬂ;uted .

for if. . The sections  in-which these words are used have ;a wider or
narrower local operation : the defining section determines only in whab
sense they are to be: understood - apart from the notion of locality:
It follows that * agriculturist” in 8. 11 means one according to the -
definition in =. 2, although the latter section is not declared to ettend to
the whole of British India. = Section 11 extends to the whole of British
India as to suits brought against. agrlcultunsts of the description dwen
ins. 2.

‘Whether in referrmg to el (w). of 5. 8 the Indian Legls]atnre

" intended s. 11 to have so wide an opera.blon as on a literal construction

must be ass1gned to it, seems really a matter of some doubt. The clause
occurs in a section which prescribes thab certain rules shall apply to

924
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‘suits under Rs. 500 or Rs. 100 according to the cla.ss of Court; in
which they are instituted, and may probably. have been intended as a
subordinate definition of suits classified by cl. (b) for the purpose of the
;gection chiefly accordiag to the amount ab igsue. This is the connotation .

with which the words of cl. (w) are naturally read, although in themselves’

they  say nothing as to pacuniary value. In s.8 the wotds '* suits of
$he' descripbions mentloned in 8. 8, ¢l (w) and {(z), eclearly signify
suits not only answering to the [628] descriptions there given as to their
character, but 'also satisfying the coacurrent limitations :as o value.
QCarrying on this idea to s. 11, the Legislature may have meant its reference
to cl. (w) to be undsrstood in the sams sense; A restrieted sense, iG is
weontended, is the right one to give to words which cubt down exisbing

1880
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remadies, and the jurisdietion is not to be construed as excluded m a,ny

©ass beyond the clearly expressed will of the Laglslature
. The correctness of these principles is not to be contested,. bub
-l;helr applicability to this ocase cannot, I think, be admitted. Secblon 8
hasa limited operation, nof because of a limited sense put on cl. (w)
-of 8. 3, but because 8. 8 ig itself one of the rules preseribed by s. 3 for a
Jlimited class of easzs, and those only. It may have been intended that
agriculturists in the four districts should, in all cases, of the kinds enumera-
‘ted, be subject only to the local Courts, albeit the spseial rules for abridging
" the procedure prescribed in the Chapter II were meant to be applied
only to suit$ of small amount. :In order to deprive the language, actually
used, of its direct significance, there should be sometbing showing
unmistakably that its generaliby is limited or affected by the obviously

narrowar purpose of the Liegistature as gathered from its own declaration .

and the provisions of the Act regarded as a whole. :
The preamble says merely that it *is expedient} to relieve the agricul-

" %ural elasses in cortain parts of the Dekkhan from" their.indebtedness.”
In’ this there is nothing to show that the 'relief was desxgned only for
persons owmg dabts of small amount. " Moreover, the ‘enactments of the
Acts; as is nos unusual - Reg v, Pierce (1)) go considerably beyond

. .the preamble. The special provwlons “of 88, el (b), withecls. (w)
and (z), as distinguished from cls. (3} and (2); pla.mly extend  to
all i classes not only to agriculturists, - provided the given - conditions
be satisfied. Sections 21 and 22 are, in terms, applicable to all agricul-

turists, and cannot reasonably be confined to judgment-debtors within any

particular amount. The relief by insolvency ' proceedings afforded by
9. 25 cannot have been intended: only for agriculturists owing [629]
butpetty sums.  The: agriculturisi; entitled or subject to the mediation

‘of a conciliator under s. 39, isevery one who falls within- the definifion.

TIn all these cases the words of the Act would have to be wrested in order
{0 confine them to debts of Rs. 500 or less. - Clauses in general terms are
not, unless the intent is plain, to be resirained in significance by others
which apply only to particular cases(2). I eannot ascribe oversight to the
Indian Legislature, or suppose fhat a larger measure would or could be
smuggled through it in the disguise of . & smaller one. 1t is safer to allow
that, seeing its own purpose and the effect of its languags clearly in the
light of a higher intelligence, it has not in every section been so explicit
88 quite to meet the nesds or the wishes of people of inferior perspicacity:
As the Act, then, was not intended, in the instances I have mentioned, to

L3

(1)8M.S.62. - - (2) Per Buller, 3. in dndree v. Flotcher, 3 T. B, at p. 164
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be limited to the cases of small debts, no analogy suggesﬁs such a restrlc-_-_;
tion. of the literal sense of s. 11.-: .
It may seem strange and hard that a credltor ha.vmg a cla,un;
ariging from extensive transactions in Bombay, should have to forsake the.
jurisdiction on whose protection he counted in entering into the s&ransac-
tion on which his claim arises, and sue his debtor in a local Court subject
to such onerous conditions as those imposed by ss. 39, 47, 12, 13 and 14 of:
the Act. But the whole measure is one of a special cha.racter, and not to be.
judged by reference to the ordmary standards. ‘
Tbe jurisdiction of a superior Court cannob be taken away, excepb by
express words or necessary implication (1) ; but here the words are in them-
selves clear, and there is nothing in the clause in which they stand or in-
the general purpose of the Act to qualify their senss, as in Sakharam v. The.

- Qollector of Ratnagiri (2). The intention of the Liegislature is to be ascer-

tained from the grammatical sense as applied to the object in view (3) ; and
although the jurisdiction of the High Court is not specifically excluded, it
[680] is excluded by inclusion in a elass, as in the case referred to in
Coke’s Second Institute. A clear implication will take away even the
prerogative of the Crown : Theberge v. Laudry(4). The hardship which:
the Act imposes on the creditor in Bombay, though greater in degres, is.
in principle the same as that imposed on the Mofussil ereditors. Both
are sub]ected to condlbxons which they could not have antlclpated but
such is the law “and while it so continues I consider myself, in adminis-
tering it, as bound to administer it az I find it".(5). In Abelv. Lee (8),
Willes, J,, says: " I utterly repudiate the notion that it is competent to
a Judge to modify the language of an Act of Parliament in-order to bring
it into accordance with his views of what is right and reasonable.” This
principle, to which I have referred on former occasions, was said by Sir J.
Jervis, C.J., to be applicable, ‘‘even though it does tend in our view of the
case, to an absurdiby or manifest injustice”(7) ; and Lord Bacon, although
a Chancellor, says: ' Decernendi conira statutum expressum sub ullo equi-
tatis proetexiu, curiis preetorrs is jus ne esto” (8). I cannot here pretend an
equiby or an a.ubhorlty to fritter away the law, or deprive it of its natura.lm
offect (9). ' Cumgudisis sit, secundum legem, non vero de legis justitia ve
'i'njustztia, Judicare: el facti qmdem questio, non vero juris auctoritas 4n

eju potestate sit”’ (10).

If, therefore, the defena&nts are really a,grlculburlsts ‘within the mea,n-
ing of the Act, the jurisdiction of this Court is, I think, excluded. On
the affidavits, however, I am. not satisfied that they are such agricul-
turists. The assertion on their side is that they now live solely by agri-
_culture ; but it seems that they were, within a few months, traders ox
acting as traders, as Virbussapa's letter of 19th December 1879 plainly °
shows ; and I think a man must have gained hig livelihood for, at least,

(1) 2 Inst., Cap. XIX p. 37; Rexv. Morley, 2 Barr. 1040; per Ashhurst J
Shipman v. Henbest 4 T, R. at p. 116.

(2) 8 B. H. C. R. AC]’ 219. i

39 ?]};er Blackburn, 7. in Emtem Counties, de. Company v. Marnage, 9 H L.
Ca, at p.

(4) L. R. 2 App. Ca. 102.

(5) Bryant v. Foot, 3 L.R.Q.B. 512, per Bramwell, B. quoting Cockburn, C.J.

(6) 6 L.R.C.P. 371, (7) Abley v, Dale, 1¢. B. 391,

(8) De Augm., Lib, V1II, dphor 44.

{9) See Blackst. Com., B L, . Intro., VIT ad fin. -Vin Com., 4d Inst.,:-Lib. IV

Tit. XVII.

(10) Voet ad Pandect, Lib. I, Tit, II1, 5. 23,
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* one agricultural season by fa,rmmg, to have acquired the condition of an
agriculturist [631] under the Act. The status of agrwulbunst and of

trader iz not to be taken up and laid aside momantarily in order 6o em-
barrass’a creditor. It may be that the defendants can prove thabt they-
are bona-fide agriculburists, and so on a full mvestxga.mon esbabhsh the
exemption they claim. ’

They must be allowed an opportunity of doing. this, and I w111 accede‘ X

to the- a.pplma,tlon for taking evidence, as to ‘the status of the defendants,
by commission, except as to the defendan:s bhembeives and ‘any deoosmons
they may personally ha.ve to make.

Motion gmnted.

NoTE,—~Evidence on commission hakfing been taken and returned, it was, on the

20th November 1880, decided that, as one of the defendants gained his livelihood

chiefly by agriculture, the jurisdiction of the High court was excluded.
Attorneys for the plaintiff. —Messrs. Hore, Conroy and Brown

Dmsha

.4 B. 631=5 Ind. Jur. 379.
ORIGINAL CIVIL.
. Before Mr. Justice Marriott.

KAY AND .TWO OTHERS (Plaintiffs) v. POORUNCHAND PooNA LAL
JAVHERRY (Defendant). * . [11th September, 1880.]

Pmctwe-—Pmmleged communication—Inspection— Production, -

Tha plaintiffs resided in England, and sued the defendant in Bombav for specifie-

. performance of au agreement to purchase certain premises.. This agreement had
been made on behalf of the plaintiffs by 8., tbeir -agent in. Bombay. The de-
fendant pleaded that by the terms of the agreement it was provided that the.

. deed of assignment should contain a covenant by the three plaintiffs to indemnify’
the defendant against any claims upon the premises that might be mades at any
time by or on behalf of the representatives of one N, - The defendant’s solicitor-

. prepared a draft assignment which contained this covenant, and sent it to the-

plaintiffs’ solicitors (Messrs: Prescot and Winter) for approval. On the 19th
March 1880, Mr. Winter called upon Mr, Payne, the defendant’s solicitor, and
informed him that M., the third plaiutiff, refused to sign any deed which con-

tained the above covenant,  Af thisinterview Mr, Winter read to Mr. Payne:
" portions of a letter written with reference to the proposed deed by MeG. & Co.,.

(solicitors for the first two plaintifis) to V., the solicitor of the third plaintiff,

and of another letter written by V. to his chent the third  plaintiff. The de-

fendant called upon the plaintiffs to produce these letters for inspeotion.
[632] Held, that the letters- wers privileged, and that the fact that portions

of them had been read to tho defendant’s solicitor, was no waiver of the privilege-

as regarded the parts thh were not read.

SUMMONS calling on tha plaintiffs to show cause why they should"

pot produce to the defendant the letters from Messrs. MeGregor, Donald
& Qo., solicitors for the first and second plaintiffs, to Messrs. Van:
Sandau and Cumming, solicitors for the third plaintiff, and from Messrs.’
Van Sandau and Cumming to Mr. B. B. Mmr, the thlrd plaintiff, bobh
dated the 26th February 1880.

In this suit the plaintiffs sought specxﬁc performance of an agreement’
whersby bhe defendant agreed to purchase certam premlses from thea

. 'Stho 987 of 1880. .
'92_7**"

‘Attorneys for the defendants.—Messrs. Jeﬁerson Bhazshankar and.-
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A



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 

